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SHRI MOHO. SHAR QURESID: 
This ~witch-trade is linked UP. becaU!e 
there is an allegation tbat switch-trade i~ 
goiDg on in East-European countries. STC 
is not exporting jute nor cotton te~tiIes, so 
the question of switch-trade does not 
arile. 

NON-BANl<JNG OlMPANlE< 

~. SHRI GEORGE FERNANDES : 
W: the Minister of INDUSTRIAL DEVE-

PMENT AND COMPANY AFFAIRS 
be pleased to state : 

(a) the total number of non-banking in-
dustrial and commercial companies that 
have been permitted to accept short and 
Ions term deposits to meet their financial 
needs; 

(b) the total amount deposited with 
such firms as on the 31st March. 1961 
and the interest rates offered on these am-
ounts ; 

(c) whether any of the firms which were 
aDowed to accept such deposits bave lone 
into liquidation; 

(d) whether complaints have been re-
ceived about non-receipt of interest and 
capital from some of these firms on the due 
dates ; and 

(c) if so. whetbar Government contem-
plate to take effective measures '0 safeguard 
the interests of the depositors with such 
fiD11l 1 

THE MINISTER OF STATE IN nm 
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT AND COMPANY AF-
FAIRS (SHRI RAGHUNATH REDO!) : 
(a) The non-banking companies do not 
require prior permission to IlCCept deposits 
from the pUblic. 

(b) According to returns received by the 
Reserve Bank of India from the non-hankins 
non-financial companies, 1569 companie& 
beld deposits aggrepting Rs. 160· 23 erores 
at the end of March, 1965. Imormation 
for later periods can be available only when 
the Reserve Bank receives and compiles 
tbe returns. The rate of interest varied 
between 5 and 12 per cent per annum. 

(c) According to present information 
available with the Department, three such. 
companies bave gone into liquidation. 

(d) Yes, Sir. 

(e) A statement is laid on the Table of 
the House. [Placed In Library. See No. LT-
1915/67]. 
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"The Reserve Bank may, if it consi-
ders it necessary for avoiding any hard-
ship or for any other just and sufficient 
reason. grant extensions of time to 
romply with, or exempt any company or 
class of companies from, all or any of 
the provisions of this directive". 
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SHRI S. S. KOTHARI: There are two 
aspects of the problem. One ... pect iii, as 
pointed out by Shri Fernandes, that tbore 
are certain companies which indulge in this 
sort of cheating and that they should be 
strictly dealt with. There is another aspect 
and that is the genuine leading industria' 
companies require loans for their ordinary 
industrial operations. The restrictiona a8'ec:1 
industrial activity. If they are unable 10-
obtain sufficient advances 
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MR. SPEAKER: What he bas said you 
are repeating; you are supportiJlll the 
GOl'erDl11ent. 

SHRI S. S. KOTHARI: Has tbe Go-
vernment ascertained that genuine indus-
trial .activity is being advenely affected ? 
The restrictions whicb bue been laid down 
by the Reserve Bank sbould be relalted. 
That is my point. The relaxation is neces-
sary in genuine cases. 

SURI F. A. AHMED: So far as the 
restrictions imposed by the Reserve Bank 
are concerned, tbey arc to the advantage of 
industries requiring financial assistance 
from sucb companies. As far as tbe mal-
practices indulged in by some of the com-
panies are concerned, whenever any such 
practice is brought to our notice or to tbe 
notice of the Reserve Bank, action is taken 
and, in some cases, even criminal cases 
have been filed. 
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PRECISION INSTRUMEt<T hOI[er, P,u.C1HAT 

+ 
·546. SHRI C. CHAKRAPANl : 

SHRI A. K. GOPALAN : 
SHR! E. K. NAYANAR : 

Will the Minister of INDUSTRIAL 
DEVELOPMENT AND COMPANY 
AFFAIRS be pleased to state : 

(a) whether it is a fact that a project in 
the public sector to manufacture precision 
instruments at Pudussery, Palghat district, 
KeraJa bas been sanctioned ; 

(b) if so, the amount sanctioned for the 
project during tbe Fourtb Plan ; and 

(c) tbe reasons for not completing the 
project during the Third Plan period? 

mE MINISTER OF STATE IN 1HE 
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT AND COMPANY AFFAIRS 
(SHRI RAGHUNAm REDDI): (a) to (c). 
A statement is laid on the Table of the 

Hy' 

StGlemmt 
Tbe Detailed Project Report for setting 

up a Mechanical Instruments Plant at 
Pudusscry, Palghat by Inst rumentation 
Ltd., Kota (a public sector unit), with 
assistance from U.S.S.R., received from 
Prommasb export, Moscow was approved 
by Government in August, 1966. This 
Project estimated to cost about Rs. 9 crores 
was expected to be completed in 1970. A 
provision of Rs. 13·2 crores has been 
included in the draft outline of the Fl'urth 
Plan for investment in insbumentatioo 
Ltd., Kota tow-Mds the two p:oj<ets al 
Kota and at I PalghIt. Th~ committed 
GllJlCnditure upto the end of March, 1967 
on Palghat Pnject alone is of the o:der of 
Rs. 32 lakhs. 

SHRl C. K. CHAKRAPANI: It is 
reported in the press that there is a move 
to shift the project from Kerala to some 
other place. May I know whether there is 
any such move ? 

THE MINISTER OF INDU STRlAL 
DEVELOPMENT AND COMPANY 
AFFAIRS: (SHRI F. A. AHMED): 
There is no such proposal. 

SHRI C. K. CHAKRAPANI: lhe rro-
jects at Kota and Palghat have b.!en ap-
proved. I do not know why there is delay 
in the completion of tbe projec Is. When 
does the Government expect to ccmplele 
these project~ ? 

SHRI F. A. AHMED: The idea wU to 
start these two projects, one at Kota and 
another at Palghat. According to the 
present arrangement, because of the de-
mand and also because of the fact that 
the Kota project, which has already been 
started, and which will go inlo prod uction 
next year, if some additional amount is 
spent on that project it will be more ec0-
nomical than to invest in another project. 
That is why for tbe present, till the situation 
improves and the resources are available, 
the project in Kerala has been postponed. 

SHRI VASUDEVAN NAIR: The 
statement of the Minister really causes 
a lot of concern to the people of my State 
because we have had such experiences in 
the past also. I should like to know what 
is the idea of this postponement. Can he 
at least indicate by what time the Goverri-
ment propose to really start Ihe work on the 
project? . 




